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e IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DE LHI L

CAT/I)\2

0.A. No. g
TAaTo /% 199

DATE OF DECISION__17th Sept, 1003

Petitioner
Advocate for the Petitioner(s)

Shri Hari Krishan Sherma —

e e e ¢ e A

Nong

. - Versus
Union of Indis ‘

Respondent
Advocate for the Respondent(s)

None

CORAM

L The Hon'ble Mr. J.P, Sharma, Membar (3J)

b
Th? Hon'ble Mr. 5 k. 5ingh, Member (A)

Whether Reporters of local papers may be allowed to see the Judgement 9

1.

5. To be referred to the Reporter or not ”
3. Whether their Lordships wish to se¢ th
4. Whether it needs to be circulated to other

e fair copy of the Judgement "
Benches of the Tribunal ¥

JUDGEMENT  (oRAL)
( by Hon'ble Mr, J.P, Sharma, Member (J)

| The applicant in this application has prayed for
L N quashing of the order dzted 4,5.87 and 2,7,87 with a f‘u‘*the'r
. : *

- dirsction to the respondents to issue orders for posting of
the applicant as Station Superintandant in complience with the
agreements and undartakings. It is also further prayed
that the respondent ~0.1 Union.of India through General
Manager be directeq to prepare.guidelines for the exercise

of delegated powers of transfer.uf %we uppicsrgy
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2. The application was filed in May 1959; The applicant
hag filed anvappiication in CAT, Chandigarh Benchs By the
order dated 21st May 1991 the Chandigarh “ench of CAT has
ordersd by éiving directions to the.respondents- to pay

the applicant salary by fixing him in thes grade of
Rs.éao-104q/23f5-3500 plQB DA and other allowances f rom

Mmarch 1991 onwards and for that orders be issued,

3, By the impugned érdar détedA15.5.87 isgued'by the
@ } | Stat';ionl“'last-r‘, Verka by which the applicant wés spared

on 155,87 to effect his transfer in puréuénce of'tfaﬁsfer

. ordér dated 4,5,87. By this transfer orde¥. dated 4.5,87 the
applic;nt was posted‘as Agstt, StationMaster, Pakki in the x
scale of Rse1400-2300, Houeuer, hy the subsequent order =
datgd 2.7.87‘the applicant was posted as Station Master,
Pakki. It may be staﬁed that in'earlier order pf May 1587 . 1
the applicaﬁt was posted as ASM at the same station. The
applicant is not present today., And none is also prasent
on.behalf of the rgsponéents. The?e is an order of 1.11,91
passed on the MP Np,3414/91 by which the applicant has also ‘
to annex certain documents to be considgre& in the caéa.

One of thess documents is the interim order granted by tha
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Chandigarh Bench of CAT and the other order issued by
the Senior Divisional Personnel Officer, Northern Railuays
Ambala Cantt dated 8/22 March 1991 by which the applicant

was fixed in the paye-scale of Rs, 23753500 weeefse 1634910

4, ' On perusal of the order dated 1.11.91 it appears
that tha appli€ant was to retire two months theraaftér.
This applicant retired in the early part of 1592, The
only relief was surviving in the DA is cencellation of his
transfer orders and hispastiﬁg as Station Superintendent
in the scale of pay of Rs,2375-3300, Now the relief has

become infructusus, The application is therefore dismissed

as infructuous, without any order as to costs,

( BoK-l;!m/h ) . ( 3.,Ps Shazma ) N

Member {A) . Member (3J)




